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1, The Superintenceri,
N Railway mMail ~ervice,
’) w2% Hivision,
Hyderabzd,

2. The Post Master ienersl,
Hyderabad Legiorn,
iiyCeranad.

5. Jnicn of In¢‘'s, Le&p. by the
wecretary, M.nistry of
Comrunication, Dept, of
20sts, Dak fhavan,

Hew De lhi,

Counce. for tne Applican®

Counsel for the kespondedts =7
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Date of Ordar: 18,10.93

. Applicant,

... Respondents

" HON'BLE SHRI A.3.ORTH: ; MEMBEK (ADMV.)

-

Mr.K.Venkateswara Rao

Mr,.vV.,3himenna ¢ S

. MEMBER (JUDL.,)
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1. The auUurantendent Railway Mail Service, '2' Division,
3 dyderabad, - . ] ‘ »
., . 2. The Cost Mester General, Hyderabad Region, Hydsrabad. *

- 3. Secretary, Ministry.of Communications, Department of Posts,
i : Union of India, Dak Bhavan, New Delhi.

4, One copy to Sri, K.Yenkateswara Rao, advocete, CAT, Hyd.

//if//gne copy to Sri, VY.8himanpa, Addl. CGSC, CAT, Hyd. L.
J ) _ l\.l
6. One copy, to Library, C°T, Hyd.
7. Cnc spare copy. E
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(a) This Ok will be treatec as & representation
from the applicent and the respondents will
consider the same 4if it is found that the
applicent is similarly situated as thus
covered by’ our jucdgement dt, 7.6.93;

(b) Respondents shall grant temporary!' status
to the applicent and clso consider his case
for regularisation in uccoroﬁnCe wﬂ.h"&asual
Laposur (grent of temporary status and regula-
risation?) SCheme, 1991." ]

/ (€) The respondents shall comply with this order
within a period of three months anc communicate

their decision to the appllcant.

4, The applicent will not be entitled to ‘any
P :

uw \
arrears of emoplments arisgéng out of the above cirection

till the dste of filing of this appliceation,

There shall be no oider &s to cOsts,
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